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(2023) 06 DEL CK 0083

In the Delhi High Court

Case No : Civil Writ Petition No. 6124 Of 2023, Civil Miscellaneous Application 
No. 24044 Of 2023

Drishti (Minor) Through Natural Guardian Mr. Amit Kumar 
(Father)

APPELLANT

Vs

Dldav Public School & Anr RESPONDENT

Date of Decision : 01-06-2023

Acts Referred:

Citation : (2023) 06 DEL CK 0083

Hon'ble Judges : Mini Pushkarna, J

Bench : Single Bench

Advocate : Anmol Panwar, Hemant Baisla, Shubham Tomar, Anurag Lakhotia, 
Udit Dwivedi, Santosh Kr. Tripathi, Utkarsh Singh

Final Decision : Disposed Of

Judgement

Mini Pushkarna, J

1. After some arguments, Mr. Udit Dwivedi, ld. Counsel for respondent No.1
school submits that the school shall grant admission to the petitioner in Class
Nursery in current academic session 2023-2024 under the EWS/DG category. He
further submits that the said statement has been made on behalf of the
respondent school, without prejudice to the rights and contentions of the school.

2. Ld. Counsel for Directorate of Education (DOE) submits that an email dated
01.04.2023 has been written on behalf of DOE to the respondent school to grant
admission to petitioner child. He submits that once a seat has been allotted by
the DOE to an applicant for admission under the EWS/DG category, it is
incumbent upon the school to grant admission.

3. Considering the fact that the respondent school is ready to grant admission to
the petitioner under the EWS/DG category in class Nursery, it is directed that the
petitioner shall approach the respondent school within a period of one week
along with the requisite documents.
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4. The respondent school is directed to process the documents of the petitioner
as and when the petitioner submits the requisite documents and forthwith grant
admission to the petitioner in Class Nursery under the EWS/DG category.

5. It is further directed that in case the petitioner faces any difficulty, the DOE
shall render its full assistance and cooperation in ensuring that petitioner is
granted admission in Class Nursery in respondent school in the EWS/DG category.

6. With the aforesaid directions, the present writ petition is disposed of along
with pending application.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/drishti-minor-through-natural-… Page 2 of 2


